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Cen tral Administrative Tribunal 
Jodhpur Bench, Jodhpur 

••••• 

Date of oraer : 14.2.2001 

O.A.NO. 27/2001 

M.A. Qureshi s;o Shri late Zahoor Ahned aged about · 45 

years, R/o Basni l"buse, l<apra Bazar, J"odhpur-2, at 

present employErl on the post of PGT (History) in taa 
office of ~n:lriya Vidyalaya, Ql{jC, l"Iehasana-2 • 

• • • App lie ant. 

versus 

1. The Commissioner, I-<endriya Vidyalaya Sangathan, 

18, Institutional Area, Shaheed Jeet Sing,-ll'1arg, 

New Delhi 16. 

• 

The Principal,. l<erdriya Vidayala No.1 (Air Vorce), 

J'odhpur. 

smt.H.B.Kumar, EG'l' (t.astory), kooriya Vidyalaya 

l\lo .i {Army) ,Jodhpur. 

• •• Respondents. 

• • • • • 

HON ' BLE 11R .A .• .K .. l'US&A I JUD lC IA L NE:t·i.BER 

HON 1 BIE l•R .A .P • l:~iGJR.i:•T H, AD~lll\JIS'I'R:f\T lVE l'-'1EHBER 

• • • • • 
I'1r. J.K ... Eausbik, Counsel for the applicant. 

• • • • • 

l?er N.r .A .x.ru sr a a 

:Heard the lear~ed counsel for the applicant. 

2. By this OA the applicant has challeo;Jed the 

transfer order Anre x .A/1 dated 2 2 .12 • 200 0 by w hie h r..e 

has been transferred from Central School (Air Force) -I 

Jodhpur to Central School, ONGC, Hehasana.The contention 

of the applicant 1 s that in order to accomrrodate a 

------------------------



.2. 

candidate the. applicant has been transferred in v i0-

lation of the pol:i.cy laid-down by the departrrent in 

respect of transfer matters. 

3. It is the allegation of the applicant that res-

pondent No. 3 Smt. H.B.,Kumar, PGT (History), has the 

longest stay at the station an::1 if some-body WO.$:'... :. 

to be adju~ted as per his request .under Clause 10-J\ 

of the transfer policy then she shol;lld have been trans­

ferred instead of the applicant. 

4. We have considered the submissions of the 

learned counsel for the applicant and have gone through 

the o.A. 

5. During the course of argunents, the learned 

counsel for the applicant \'las fair enough t·o inform 

us that the applicant has continued to be posted in 

tl:e present school since 1987- but Smt .H.B.l<Umar, is also 

said to be stay~~ at the sane station since 1987. 

6. In our opinion, the matters ·relating to transfer 

has been settled 
P&~s<Z tJ. "~ lv «4:--~-1-

beyond any dispute. Transfer order 

mala fide or in colour able e.h.-ercise 

· of power 1 can Ol'lly be quashed. But, the transfer 

orders made indepal:ture fm:n,: departmental guidelines 

·cannot be said to be mala fide transfers. In this 

case~ no statutory rules or guidelines have been sho\in 

to have been vi@lated. Consequently 1 the applicant 

cannot question his transfer because he has been 

staying at the present station since 13 years and 

transferrir:g a Government employee after 13 years of 



~l 
posting can be treated as having been covered under 

the administrative exigencies. It is not for tr.e 

employee to judge where he should be transferred or 

not or if transferred at which place. Consequently, 

the applicant in this case has no legs to challenge the 

present transfer order. 

7. The transfer order is said to be a mid-term 

transfer. But, mid-term transfers can affect the 

children and their studies only when they are made to 

shift along with the Government servant .. and not otoor-

wise.. In this ease, the children of the applicant 

are studying in private schools. The Governrrent 

servant t.rying to irt\)art education in private schools 

• like the one in hand, has to face the difficulty G11f t.'A 

.at shiftin;J his ward along with tbim at the transferred 

:place. 

8. In v .iew of the aoove discussions, the O.A. has 

got no merit atXl deserves to be rejecte-..1 arrl is hereby 

rejected in limine. 

~ 
( A .. ?.l~GRATH ) 

Mm .v-arnber 

roehta 

••• 

( .i:\ .. I<.HISRA ) 
qud 1. Hember 




